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OPEN COURT 

C.i::N'l'RI'\L ;J)HINISI'~\'l'IVE TRIBUNA L 
ALLAHABAD BENCH 

A LI.A HABAD . 

Dated : This the 22 n d day of August 

Qr i ginal J ~pplication no . 1289 of 1998 . 

Hon • b l e Nr. Justice RRK Trivedi. Vice- Chalrmdn 
Hon ' ble ,·ta j Gen K . K • • 5riva.stava , I·tembcr_,!,;( A~) __ 

smt . Laxmi Pathak, \·1/ o l ate P .C. Pathak, 

2003 . 

Head Reservution- Curn- Inquiry Cle rk - NortherD Hai lway 

Sta tion , Bareil ly Junction Ba.r.eilly . 

• •• Applicant 

By AdY : sr i R . D. Agar\·Ia l_ sri Ne raj .i\garwal 

versus 

1. Union of India . through the General !-tanager, 

northern Hail·.1ay , Headq uarters Off i ce , Baroda House , 

New Del h i . 

2. The Division a l Ra i luay i tanager . Nor thern Rai h -Jay , 

I'ioradabad . 

3. s ri R . K. Jatav . Reservdtion - cum- Inquiry Cl erk . 

Northern Rail\.Jay sta t i on . shahj ahanpur. 

4 . Sri S . B. Agar\ a l. Rc servdtion- cum- Inquiry Cl.: rk , 

Northern Hailway Station , Bulandshahar. 

5. sri s . s . Agar\·Jal, RBC/N . Rl y •• Bar eil ly • 

• • • • Responden ts 

By AdV : s ri A. V. Srivastava 

0 R DE R 

Hon' b l e ;~ . Justice RRK Trivedi, vc. 

By tnis OA . f i led under sect i on 1 9 of t he A. 'l· . Act, 

1 985, tlle applic unt has prayed to qua sh or aer dd t ed 17. 8 .1998 

(Ann A 1) and to dec ide the seniority of t he applic ant vls- a -vis 

respoadent s no . 3 , 4 , a nd s. 

2. The facts o f t he c ase a r e that before fi l ing t h:Ls 

~----~\ ····2/-
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2. 

OA t he applica nt filed OA n o . 43 6 of 19 90 in t h i s Tribuna l 

"1hi ch \vas deci ded on 17. 3 . 1 997 (Ann AS ) • This Tribuna 1 

d i spo sed of OA no . 436 of 1 990 \·Jith fol lo\-Jing dire ctions :-

"In 'Tie \·J of the above '.·re are not .inclined to i ssue 

d irections a s pr ayed for . VIe . hm·1ev e r p rovide 

t h at r esponden ts \vill con&i l..er tbe desirability of 

examining t he c ase of the applic a nt s \Jith r egdr d to t heir 

seniority in the light of tne discussions made above after 

g iving due oppor t unit:t t o those v.hose interest is like ly 

to be adversly affected . 11 

In purs ua nce of the aforesaid or der , the case of tile applic ant 

11as been considereo. . '.1.1 'e noticc.s were issued t o a ll those 

who coul d be adver sly affected by t he o r der •. They f iled tpeir 

r epre sentutions . In fact the seniority has been deter mi ned 

in p ursuanc e of the !-<ules on the s ubjec t in terms of instructions 

c ontained in PS no . 11039 o:( 1 995 \·m ich Eiea ls with the seniority 

of the s ur plus stdff on r edeployment as g ive n in par a 3 . 11 of 

I RE A. The ap~Jl ican t could not b~ given seniority above the 
~v. 

responaents no . 3 to 5 v1ho ha~ r endered mor e service in 

comparison t o applicant and on being render ed surpl us have 

been r edeployed on Enquiry-cum-Heserv~t ion Cl erk . 

3 . In the circumstances . Ne do n o t f i nd an}' e r ror in the 

orde:c . The OA has no merit and the same is dismi ssed accordingly . 

4 . There sha ll be no order as to costs . 

t-1ember- A 
Q-~f 

Vice-Ch u irman 
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